
Central Administrative Tribunal
Pf'Tncipal Bench: New Delhi
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New Delhi, this the 3rd day of September. 1997

"""'ho^Me Shrl '̂==-<=Na1rmah(j)un oie bnn K.Muthukumar, Member (A)

1- Sh. Sohanbir Sinqh
TGI Sc.B. '
Govt. Boys Model School,

of Loni Road
Delhi.

2. Smt. Shashi Bala
TGT Skt.,
Govt. Composit Model School,
£" Block, Nand Naari
De1h1.

3. Shri Krishan Pal Sinqh
TGTSc.B.,
Govt Boys Sec. Model School,
Gokulpur village,Delhi.

4. Meenu Dutta,
TGT Sc.B.,
Govt. Girls Mode] School,
^ast of Loni Road,
Delhi.

•5. Harpal Singh,
TGT Skt.,
Govt. Boys Sec. School
D Block, Nand Nagri
Delhi. '

Shri Roop Singh,
TGT Hindi,

Sih Sr. Sec. School,Seelampur, Delhi.

7. Shri Naresh Pal
TGT Skt.,
Sovt. Boys Sr. Sec. School,
W-st Jyoti Nagar,
Delhi. '

8. Lekh Pal Singh,
TGT Hindi,

KhalirfLs™""'"'
Delhi.

• ••Appl1 cantsiBy Advocate: Shri u. s. Chaudhary)

Versus



f
1. Smt. Satbir Sialas, ( \j]

Directorate of Education, fV'
Gon. of N.C.T. of Delhi
Old Sectt.,Delhi.

2. Shr1 s.C, Sareen,
Joint Director of Educatlon(A)
Directorate of Education,
Old Sectt.,Delhi.

(By Advocate: Shrl Arun Bhardwaj)

fnr 1 ^ 0 DE R (ORAL)iOr. Jose P. Verghese,Vice-chairman fj)]

petUionsrs' counsel states that the
order complained against directing the pay fixation of
tPe petitioners after the seniority Ust is

pedi_,.,js1y finalised, has not been complied with.

Respondents have today. i„ response to our
notice, filed an affidavit along^ith the final seniority
'-t to Which the Petltlohers have no objection. The
objection Is with regard to the orders passed 1n pav
fixation Of the petitioners stating that the pa^
fixation has been done only opto the year 1996 while it
Should have been calculated upto 1.1,1997. The

-i.loner also is taking an objection with respect to
Parahc. g wherein an undertaking is sought in the
avant of any .mistake in computing the pay fixaticn. We
0-0 not find that the said undertaking ,s necessary to
protect the respondents' Interest w

interest regarding the

unforeseen mlstake-s and the nav -n-^
" IiXation for 1.1.1997

will be done ln due course.

Petitioners' counsel also contends that the
actual payment has not been received by them, it was
atated by the respondents' counsel that the payment has

.Respondents



;f

3

already been sent to the PAO and v
d expected that the

applicants win receiv/o ^.u
® the same not later than four

weeks from today m

OCCU.S, ,3 -ay
to the petitioners to revive

C.p. by way of an MA.

Of CO. t. ^^^^""^^tances, these contempts proceedings are dropped and notLes
discharged.

L '

I(K. Mutffukumar)
Member (a)

na

(Dr Jose P. Verghese)
./ice-Chairman (ji


